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Gold Reserve System

*1666 SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that India
plan to go off the gold reserve system;

(b) if so, the reasons therefor; ahd
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(c) «f not, thew -far -it-has -helged in

maintaining monetaty stability in the

country since the First Plan period?

THE DEPUTY PRIME MINISTER
AND MINISTER 'OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Reserve
Bank of India Act requires that a certain
minimum amount of gold be héld as
asset of ithe lssue:Department. Thereis
no _proposal at present to make a change
in this system.

(b) Does not arise.

(c) Monetary stability does not depend
on the composition and size of the legal

reserves, but on the overall balance
between ssupply and demaad in the
economsy.

Sinéri Unit of Fertiliser Corperation

*1667. SHRI'K. M. ABRAHAM :
SHRI P. -RAMAMURTI :
SHRI P. GOPALAN :
SHRI UMANATH :

Will the ‘Minister -of PETROLEUM
AND CHEMICALS-be spleased to state :

(a) when the Second Pay Commission’s
recommendations 'were implemented in
Sindri Unit of the Fertilizar Corporation
of India;

(b) whether it is a fact that ¢hargemen
have not been paid according :to :the
recommendations -of the Second Pay
Commission since the Ist April, 1964;

(c) whether it is also a fact that the
Labour ‘Bepartment 'of ' the  Government
.of _Bihar .informed the General Manager,
Sindri Unit of the Fertilizer Corporation
of India -that - the - Chargemen ;are-eatitied
to_the benefits of the Second . Bay- Commis-
sion’s r dations since impl ted
i Bindri;

(d)-§f so,the reasons -for not :payisg
the arrears to the Chargemen ; and

(e) the steps taken by Government
to pay the.areears ?

THE MINISTER OF PETROLEUM
AND THEMICALS .AND .SOCIAL
“WELFARE (SHRI ASOKA MEHTA):
(a) The recommendations of the
Second:Pay Commission are net automati-
cally -applicable to ‘the -employees 6f the
_.Sindri - Uait. -However, on the anmalogy
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of these ‘recommendations the pay scales
of non-workmen of the Sindri Unit were
revised with effect from Ist April 1964.

(b) The Chargemen being in the scale
of Rs. 320-15-470 were considered to be
workmen governed by the award of the
Bibar Industrial Tribunal and were not
brought within -the scope of .the:zevision
of the pay scales Teferred to .at (a) -above.
However, on their special request, they
were subsequently dllowed to opt out of
the :Bihar ‘Industrial “Tribunal Awand so
that they .could get the .bemefit of the
revision on the analogy of the Second Pay
Commissioa’s recommendations. TFhis ‘took
effect\from 1.3:1967.

-(c) Yes,'Sir.-It was after the receipt
of Bihar ;Goverameat’s ;advice that ;the
Chargemen were allowed to opt put of
Bihar Industrial Tribunal Award and their
scales gevised-on-the amalogyof the Second
Pay Commiission’s recommendations with
offect:from °1.3.1967.

(d) and (e). As the scales were revised
with effect from 1Ist March 1967, the

question of .payment of arrears.does not
arise.

L. 1.:C.sBusineas

“*$668. SHRI RAGHUVIR -SINGH
SHASTRI : Will the -Minister. of FENANCE
be pleased to state :

“(a) whether it is a fact that there has
beenarpessistent siepline :énseqent-years in
the ratio of the Life Insurance Corpora-
tion's new busimess -actvally <campleted to
the business received ;

(b) whether it is also a fact .that the
growth -rate of new business comleted in

06768 -was -much - lower as compared ; to
1965-66 ;

“(s) 4€ 0, the. saasons.therefor ;.and
‘(d); the steps taken to check this trend ?

THE DEPUTY MINISTER IN THE
«MINISTRY OF FINANCE (SHRI:JAGAN-
NATH PAHADIA): (a) The completien-
ratio declined from .95.4 in.1965-66 to 94.4
in 1966-67 and to 93.6 in 1967-68. This fall
cannot be considered to be significant,





